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cases. 33cases have already been disposed of
by the Committee set up by DDA forout of court
settiementofthe courtcases.

(c) DDA hyasreportedthatitisto possible
tofixanytime limitforthe final disposal of ali the
remaining aplications.

(d) No, Sir. The meetings forconsidering
outofcourtstaementare heldfromtimetotime.

(e) Inview of ‘d’ above q8estion does not
arise.

Medical Facilities to Quasi-Central
Govermnment Pesnsiners

8308. SHRIVIJAY KUMAR YADAV: Will
the PRIME MINISTER be pleasedtostate:

(a) whether an Inter-Departmental
Commitee setup under the Ministry of Person-
nel, Public Grievances and Pensionsto exam-
ine the issue of extending medical facilities
(amendites) toquasi-Central Govemmentpen-
sioners whgoare notcoveredunderthe CGHS,
has since submitted its report;

(b)ifso.the recommendations ofthe Com-
mittee: and

(c)thereasonsfordealy inimplementation
otthese recommedations?

THEMINISTEROF STATEIN THE MIN-
ISTRY OF PERSONNNEL,PUBLIC GRIEV-
- ANCES AND PENSIONS ANDMINISTEROF
STATE IN THE MINISTRY OF
PRLIAMENTARY AFFAIRS (SHRIMATIMAR-
GARET ALVA):(a) NosuchInter-Departmental
Committee to examine the issue of extending
medicalfacilitiesto Quasi-Central Govermment
pensioners who are not coverted under the
CGHS was appointed under the Ministry of
Personnel. Public Grievances and Penssios
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(b)and(c). Donotarise

Blanket Expetiontosmaliscale
industries

8309. SHRIV. SOBHANADREESWARA
RAO VADDE: Wilithe PRIME MINISTER be
pleasedtostate:

(a) whether blanket exemption to small
scale sector from price control has resultedin
anumber of malpractices;

(b) whetherthe Govemmenthave received
anysuchcases:

(c)ifso, the details thereof?

(d) the reasons givingforgranting blanket
exmptioninstead of exemption from price con-
trol upto a value limit as recommeded by the
Kalker Committe;

(e) whetheranumber of small scakle sec-
torunits are selling producingthe brand prod-
ucts organised sector units by gettingthe brand
name duly transferred/assigned;

{f)if so. the details of such products: and

(g) the names of the multinational drug
companes gettingtheir products manufactured
by smallscale units?

THEMINISTEROF STATE IN THE MIN-
ISTRY OF CHEMICALS AND FERTILZERS
(SHRIEDUAROSFALEIRO): (a)to(c).(e)and
(f). At present., exemption to Small Scale
Sector Pharmaceutical units fromthe provisons
of DPCO. 1987 is regulatedin accordance with
the provisions of Goverrnment S.O 719 (E)
dated 21.7.1988. \Whereever instances of
companmes avaialingexemptinin violation of
the conditions of the said order come to the
notice of thegopvemment the same are looked
intoand dealt with in accordance with he provi-
sionsof DPCO. 1987.
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(d) Govemmenthas taken anindependent

view in exempting small scale sector units from

~ pricecontrolinrespectof Category Il foramaltions
underDPCO, 1987.

(g) Atpresenmt, thereisnobanasuchon )

multinational coampanies or otheroraganised
sector unmts geting the products anufatured
from SS|unmits. SSI omits, however, insuch
cases are noteligible forexmptionundera.S.O.
No.719(E)9daed21.7.88

Allotment of Landto Andh
Mahavidhyalaya, New Delhi

SHRIVILASMUTTEMWAR:
SHRI RAMCHANDRA
VEERAPPA:

8310

Willthhe Minister of URBAN DEVELOP-
MENT be pleasedtostate:

(a) whetherthe landforthe construction of
school building and hostals to the Andh
Mahavidyaiaya. Panchkulan Road. New Dethi

was aliottedinHaringar, Chantaghar, New Delhi;

(b) if so, when and the area of the and
alltted;

(c) the name of the builder and the time by
which the construction work is likley to be
completedand

(d)thereasonsforthe delayinthe construc-
tion of the bulding

THEMINISTEROF STATE IN THE MIN-
ISTRY OF cl)JRBAN DEVELOPMENT AND
MINISTEROF STATE INTHEMINISTRY OF
WATER RESOURCES (SHRI P.K.
THUNGON): (a) and (b). itis reportedthat a
piece of land measureing 2 acreas at Narinagar,
Clock Tower was allotted to Andh
Mahavidhyalaya on 25-1-57 due to non-con-
struction of building, the lease deed was can-
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celledby A andthe possessionwas takenback
ﬁomtheglloneesmG-Z-M.

(c)and(d). Inviewof(a) and (b). above, do
notarise.

Wholesale Garment Market

8311.SHRIB.L. SHARMA PREM: Willthe
Minister of URBAN DEVELOPMENT be
pleasedtostate:

(a) whetherthe Govemmenthave acqiured
landin GandhiNagar, East Delhiforsettingup
of any wholesale garments market;

(b) i so, the details thereof;

(c)whethersome portion of acquiredland
has been grabbed by private parties; and

(d) if so, the details of the land grabbed
and the action taken in the regard?

THE MINISTER OF STATE IN THE
MINISTRY OF URBANDEVELOPMENTAND
MINISTEROF STATEINTHE MINISTRY OF
WATERRESOURCE (SHRIP.K. THUNGON):
(a) As reported by the office of the Deputy
Commisssioner of Dethi no specific proposal
for acquiring the land in Gandhi Nagar, East
Dethi for setting up wholesale garment maket
has been received, DDA has reportedthatithas
notacquired any land for setting up the garment
market.

(b) [to(d). Question doesn't anise.
Economy Measures

8312. SHRICHHEDI PASWAN: willthe
PRIME MINISTER be pleasedtostate:

(a) the details of the economy measures
taken by the Ministry of Rural Development to
minimise the expenditure; and :





